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RE. PRESENCE OF SMUGGLERS

IN DELHI
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Smugglers in Delhi
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Smugglers in Delhi

SHRI VIKRAM MAHAJAN (Kan-
gra): Why does he not give the
names?

SHRI MADHU LIMAYE: 1 can give
the names to the Speaker, not to you.
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SHRI PRABODH CHANDRA: I had
given the notice = yesterday to the
Secretary-General. Thig is about the
misconduct of a member of the House
who wastes the time of the House
daily—Mr. Jyotirmoy Bosu. This may
be referred to the Privileges Commit-
tee,
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'SHR! K. LAKAPPA (Tumkur):
1 have a submission to make. I have
given notice of a call-attention motion
regarding Krishna water dispute. That
may please be admitted, Sir.

MR. SPEAKER: No, please. It can-
not come up again. This is not a
recommenddation to be made in the
House.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have received a
telegram from Mr. Uppal Dutt about
the deliberate interference by the
Youth Congress.... (Interruptions).

MR. SPEAKER: A
coming on that,

statement is

Papers to be laid on the table.

1214 hrs.
PAPERS LAID ON THE TABLE
*ExrorT OF STEEL WIRE RoPES

{(QuarLity CONTROL AND INBPECTION)
Ruwres, 1974}

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): On behalf of Prof.
D.. P. Chattopadhyaya, 1 beg to lay
on the Table a copy of the Export of
Stee] Wire Ropes (Quality Control
and Inspection) Rules, 1974 (Hindi
and BEnglish versions), published in

AUGUST 30, 1974

Papers Lald' 160

Notification No, 8. O, 1980 in Gazette
of India dated the 10th August, 1074
under sub-section (3) of séction 17
of the Export (Quality Contrcl and
Inspection} Act, 19683 . [Placed in
Library. See No. LT-8348/74),

{REPORTS OF MONOPOLIES AND RESTRIC-
TIVE TRADE Pracrices CommMIssion].

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS SHRI BEDA-
BRATA BARUA): 1 beg to lay on the
Table a copy of each of the following
Reports (Hindi versions) of the Mo-
nopolies and Restrictive Trade Prac-
tices Commission under section 62 of
the Monopolies and Restrictive Trade
Practices Act, 1969:—

(1) Report under section 21 (3)
(b) of the said Act in case of
M/s Dunlop Indla Limited,
and other Order dated 8-1-
19783 of the Centira} Govern-
moent thereon, together with
a copy of letter dated 9-5-1973
from the Ministry of Law,
Justice & Company Affairs to
M/s Dunlop India Limited,
Calcutta.

(2) Report under sectivn 31(8)
{(h) of the said Act in the case
of M/s Automobile Products
of India Limited and M/s
Bajay Auto Limited, and the
Order dated 30-11-1972 of
the Central Government
thereon together with corri-
gendum dated 1-1-1878.

Report under section 21()
(h) of the said Act in the case
of M/s Hindustan Aluminium
Corporation Limited Bombay
and the Order dated 31-7-1978
of the Central Government
thereon. |Placed in Library.
Siee Wo. LT-8341/741

SHRI SOMNATH CHATTERJEE
(Burdwan): Yesterday 1 received 8
telegram from Shri Utpal Dutt » well-
known play-wright and dramatist
about the deliberate interference bY
the Youth Congress and the Chhatra
Parishad people....
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